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AIR Artistes on Hunger Strike
9231. SHRI S. M. BANERJEE: Will 

the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether some of the AIR Artis­
tes went on a hunger strike in the 
month of November, 1972 as a pro­
test against non-implementation of 
certain assurances;

(b) if so, the steps taken by Gov­
ernment;

(c) what are the demands which are 
still outstanding; and

(d) when final orders are likely to 
be issued m this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) Certain staff artis­
tes of AIR went on a relay fast in 
support of their demands.

(b) to (d) A statement is laid on 
the Table of the House [Placed m 
Library. See No. LT-4103/72],

Prosecutions of Central Government 
Employees in connection with their 

participation in 1968 strike
5232. SHRI S M BANERJEE: Will 

the PRIME MINISTER be pleased to 
state-

(a) whether Central Government 
employees at Delhi and elsewhere are 
still prosecuted for activities connect­
ed with September, 1968 strike of the 
Central Government employees and 
the Government have not yet issued 
necessary instructions to terminate/ 
withdraw these cases in order to nor­
malise the industrial relations;

(b) if so, the number of cases still 
pending in Delhi and elsewhere; and

(c) the steps Central Government 
propose to take to terminate these 
proceedings against the employees?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON­
NEL (SHRI RAM NIWAS MIRDHA):
(a) to (c). According to the informa­
tion received from the State Govern­
ments except Bihar, and the Union
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Territories Administrations, upto 
November, 1972, 27 prosecution cases, 
including one case in Delhi, were 
pending against Central Government 
employees for their activities in con­
nection with the Central Government 
employees’ strike of September, 1968. 
Government’s policy in regard to the 
prosecution of such employees has al­
ways been to allow the law to take its 
course, and not to interfere with the 
normal course of justice. However, 
the State Governments and the Union 
Territories Administrations concerned 
have been requested from time to 
time to take necessary steps for ex­
pediting the proceedings and also to 
have a careful scrutiny of the pend­
ing prosecution cases made with a 
view to terminating the proceedings 
according to law in cases in which the 
evidence is not considered sufficient.

Departmental leave in P. ft T, 
Department

5233. SHRI S. M. BANERJEE: Will 
the Minister of COMMUNICATIONS 
be pleased to state:

(a) whether employees in the Posts 
and Telegraphs Department are sent 
on' Departmental Leave under Sup­
plementary Rule 276; and

(b) if so, the total number of em­
ployees sent on Departmental Leave 
during the years 1970 and 1971?

THE MINISTER OF COMMUNICA­
TIONS (SHRI H. N. BAHUGUNA):
(a) In the P. & T. Department, only 
seasonal staff, i.e., those employed for 
a part of a year, are eligible for the 
grant of Departmental Leave.

(b) Nil.
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